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153 Mishap to
mass scale the members of the mi-
nority community and seizing their
properties.”

“As a result there is a great ap-
prehensjon in the minds of the mem-
bers of the minority community that
they would not be in a position {o
live in that country.”

Now, Sir, I am not vouching for any-
thing because I have not verified it.
But I have no reason to doubt the
source from which I got the informa-
tion. Mr. Vajpayee, kindly enquire.
As I said earlier and I repeat it
now, you have got a mission there and
you can find out whether this is a re-
cent Ordinance. The elections have
come and all kinds of Ordinances may
be issued. You have done it. You
know how quickly Mr. Charan Singh
did things. You know it very well.
Others also have done it in the past at
the time of elections or for election
purposes. You can find out from them
and take action. Now, I thought it
was my duty in the national interest
and in the interest of the friendship
and co-operation between the two
countries that I should bring it to the
notice of the Government for neces-
sary action. This is all T would like to
say.

SHRI N. G. RANGA (Andhra Pra-
desh): Sir, this is a serious matter. We
would like the Government to make a
statement before the Session adjourns.

MR. CHAIRMAN: They are not
bound to make statements on Special
Mentlions. He wanted the Minister to
explain and he has explained.

SHRI ATAL BIHARI VAJPAVYEE:
Sir, I am prepared to make a state-
ment. But from what Mr. Bhupesh
Gupta has read out, it appears that
he is referring to the Ordinance which
was issued in 1974. We have taken
up this matter with the Bangladesh
Government,

{9 MAY 1978 ]

Bombay-Ahmedabad Flight 1<4
REFERENCE TO MISHAP TO
BOMBAY-AHMEDABAD-DELHI BOE-
ING FLIGHT ON 28TH APRIL, 1918

SHRI N. K. P. SALVE (Maharash-
tra): Sir, this matter relates to nearly
110 passengers who might have been
roasted and who might have lost their
lives in a major air disaster due to
the gravely disconcerting decline in
the safety standards of the Indian Air.
lines. On the 28th April, the Bom-
bay-Ahmedabad-Delhi Boeing flight
providentially and narrowly averted a
great disaster.

It appears to be a case of criminal
negligence on the part of the concer-
ned officials. specially in-charge  of’
maintenance of the Aircraft. As soon
as the engines of the Boeing to take
oft for Delhi vie Ahmedabad on 28th
April, 1978, at about 7.00 a.m. were
switched on instanianeously acrid,
acidic brown fumes starteq coming
into the passengers cabin on the rear
part of the plane through the panel.
The passengers sitting in the rear
part of the passenger cabin shouted
and as a result, an Air Hostess rushed
to the cock-pit and the engines were
put off. The whole process might have
taken less than a munute or two but
in the meanwhile the passengers who
were affected started getting extreme-
ly uncomfortable on account of the
fumes. It was only after another 15
minutes the passengers were evacua-
ted from the plane.

The entire incident was so sudden
that the passengers were shocked and
could not understand what precisely
could have happened.

)

The shocked passengers were sub-
jected to an extremely rough and dis~
courteous treatment for nearly 2§
hours by the staff of Indian Alrlines
who would not even inform as to
whether the flight would take off or
not. Excepting for a lady employee of
Indian Airlines, who tried to pacify
the shocked passengers, the other con-
cerned officials were extremely rough
and indifferent to the woes of the pas-
sengers. A complaint was lodged in
the complaint book which was looked
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upon with contempt and ridicule by
the stall. A certain gentleman appea-
red on the scene, who was described
as the safety expert, he informed the
passengers that the fumes could be
attributed to meliing of insulating
material in the plane which could lead
to the explosion of the plane. The
negligence of the technical staff of the
Indian Airlines, who must have in-
spected the plane before it was brought
for the passengers to board shows
negligence. Further, unpardonable
discourtesy of the staff after the pas-
sengers were evacuated require a
thorough probe by the Ministry.

1 was travelling by the same plane
and stood in front of the enquiry coun-
ter alongwith all the passengers with-
out disclosing my identity. After 2}
hours someone from the staff recogni-
sed me and offered to give me V.I.P.
treatment by offering solace for the
inconvenience and offering a chair to
sit. I was anxious only to cancel my
ticket which took me another one
hour to get cancellation. The whole
affair is a sordid commentary on the
declining standards of work of Indian
Airlines,

MR. CHAIRMAN: Further discussion
‘on the Finance Bill. 1 think Shri J.P.
Mathur had not concluded his speech.

SHRI BHUPESH GUPTA (West
Bengal): Sir, the Prime Minister is
here, He may tell us whether it is
the policy of the Government to ban
hunger strike of the Government em-
ployees. 1 have already brought it
10 the notice of the the U.PR.C.
through a circular letter.

THE FINANCE BILL 1978—contd.
= SO THIE AT T (STHLKAN )
ofrmi, F & wmar faag € a0 '
g7 | WAL qF g4l A A AF A
fom & fo o wwr w1 faor wm g
gafa & o7 WrAw F FF T g
- HTTH FIAT I CTI ATEAT ) FBATE
SET  wWT AV | FH HT AZ AT,
faa1 7% WY &7 74y =raw
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3T ferz}m FT aRAT FIN & Tl
|31 AT g 1 (e w1 F arew waeq 1
T g ad R sfwlee wehtew
¥ w10 e faewre gt s ) fos
Al #0gET § We I9C @y A7 ay
P AIT A9 § g &T7 FE AT
fer g Ao T @ @ owg AT 399
R gara migs gaer {yowme &
FMT AN GYY 4T | F gAY 79T F
# fag w9 7ERy F1 941§ T4 AT
g fr 7% qamwl & Sma wd § M
fasraate  sefeaa=ar % 3fee & @
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& 1 zafa a7 gvwre gwE Y T
g1 TR F IW wruw A% fgwr &Y
g | g fawma Fr grafawar 41 af g
site o o1 S ST AGI L | SR
2. 23 yieaT uFe TTRITF T2 T
faswm fovar & 1 ge wwiT § Zefeeae
Tifadt & W uF FU g q1ar o
YFTX F ToMT [AT 849 BR. TF HR
qean Sfogr ¥ 9E g, A fAw w6r
FLFHTX AGTE HT T & | A A oTA 0T 0
agr g, 5 axqe afz wr @y g fw
A1 g wmal #1 oA 4 i s
FIAT ANgAT § |

iz fad § faqmsd | & $77 T g2
F, 9 a10" A A AL A7 | § gemaE
74T g 5% arq 1 f& faa w47 #gea
T A GE FTFG gl T 40 FATT YA
forar & 1 #7 AT 38 AT GIEAT A TAHT
G FIGH (QuT A1 | B S.FT GEEiE
g3 T S 40 TN T A=A FT
& awg e ot F ag fadea #Tar
Argat g & iy «fr ag war aga F9
&\ " agiea 7 " 7 oy W AreArEq
{zar f& @gd & ;g O IFE 3¥ H
ufaform gz &1 & « @O a| A/
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